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[PARTil-SEC. 3(i)]2 THE GAZETfE OF INDIA: EXTRAORDINARY

MINISTRY OF AGRICTJLTURE

(Department of Agrirulture and Cooperation)

NOI'IFlCATION

New Delhi, the 7til November, 2006

G.S.R. 692(E).-ln exercise of the powers conferred by Section 36 of tile Insecticides Act, 1968 (46 of 1968), tile

Central Government hereby makes tile following rules furtherto amendthe Insecticides Rules, 1971, namely :-

-----------·--

l. (I) These rules may be called the Insecticides (Second Amendment) Rules, 2006.

(2) The shall come into force on the date of their publication in the Official Gazette.

2 In rule 45 of the Insecticides Rules, 197 l for tile words "Madras, Calcutta, Bombay, Cochin and Kandla-in

respect of insecticides imported by sea into India", the words "Chennai, Kandla, Kochi, Kolkata, Mumbai and Tuticorin

(Ennor)-in respect of insecticides imported by sea into India", shall be substituted.

[No. 19-7!20Q6..PP-I]

ASHISH BAHUGUNA, Jt. Secy.

Note:- The Principal rules were published in the Gazette of India, ville No. G.S.R. 1650, dated 19th October, 1971 and

subsequently amended vide :-

(1) G.S.R. 474(E), dated 24th July, 1976,

(2) G.S.R. 736(E), dated 9th December, 1977,

(3) G.S.R. 1064(E), dated 7th November, l 988,

(4) G.S.R. 533(E),dated6thAugust, 1993,

(5) G.S.R. 37l(E),dated20thMay, 1999,

(6) G.S.R. 372(E), dated 20th May, 1999 and

(7) G. S .R. 548(E), dated 12th September,2006.
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